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LN THE GENTHal ADMINISTHATIVE TALBUNAL, ALLAFABAD

ADLLTICNAL BENCH AT ALLAHABAD
AR R
Allahabad : Dated this 4th day of wovember, 19596
uriginal application No, 1279 of 1994
pistrict s Varanasi

Cunaldl z—

Hontble nx, S5, Das Gupla, A,ul,
Hontble pic, [, L, Verma, J. M,
W lThe ceneral ianager,

Eastern dgilway, 17 netgji Subhash Hoad,
Calcutta, Bengai.

20 [he pivisional ngilway Manager,
zastern Hgllway, Mughalsaral,
vistrict Varanasi,

31 The senior uivisional Ferscnnel ufficer,
Eastern nrgilway, iiughalsarsi,
plstrict Varanasi,
Fo I'he pivisional aAccountg Ufficer,
Eastern Kailway, .aughalsasral,
vistrict Varanasi
(Sri Amit Sthalekar, advocate)
. o« o o eApplicants

versus

i mohd, sabir Son of Lale rafiz mohammad ismail

station jlaster, Eastern mgilway, .ighpur

Jnder yivisional rgllway anager, sMughalsaral,

Varanasli,

25 Frescribed guthority under the payment of
wayes act, 1930/Assistant Labour
Commissioner, Varanasi,

(By ori us Dwivedi, & 5ri 55 Shgrma, advocates)

.« ¢« « ¢ Respondents

Ui pDE & (Ural)

By Hon'ble sir, 5. Das Gupta, ALl

This application was filed by the union of india
through the eneral mghagyer, Egstern Railway, calcutta

challenging the award dated 27-10-1993 by which

cesponcent no, 1l was graented Hs,39,005,09 as aiI:lis

1

& deducted wages and also an equal amount as

compensation by respondent no,2 i,e, the frescribed

] '.




-2-

Authority under the Fayment of wages act, The :
respondent no, ) had filed a counter zffidavit. e
in which a preliminary objection has been made to the
maintainability of the application on the ground that
applicant did not file an appeal before the District

> in mrecent case of K, P, Gupta the Hon'kle

-

supreme Court tock the view that the gﬂéggggg—jurisdiction

5

of the Uistrict Judye under Seciion 17 is not ousted by
the provisions contained in the administrative
Iribunals Act, 1985, 1t is, therefore, clear that

the applicanfy had a2 statutory remedy available to then
by way of filin, an apgeal before the District Judge,

which remedy they have not yet exhausted,

3 in view of this, the application is dismissed,
ivothing in this orauerg, shall, however, preclude
the applicgnts from filing, if so advised, an apgeal
before the gpproprigts forum under the Pagyment of

wayes Act,

Member (J) Memberv(A)




